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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH

LUCKNOW
O.A.NO,22/90
Mangal Singh | ‘ Applicant
vVersus
Union of India & 5thérs 4 | Respondents,

Hon, Mr.Justice U.C.Srivastava, VL.
Hon, Mr.A.B.Gorthi, Adm. Member,

(HON'BLE MR,JUSTICE U.C. SRIVAST AVA, V.C.)

An affidavit has been filed by the respondints
. made that .
ana statement/the appointment letter for the post of

L.D.C. at Lucknow’has been issued.He has also been
posted and letter'has béen issued by Chief Engineer
to the applicant,

2. The grievance Qf the applicantfis tha; he wWas. at
sérial No, 1 but the person at aérial No, 2 was
appointed. According to the respondents the

applicant wasé overage. The respondents did not take
into consideration that he was a -member of Schequled
Caste community @a& he Was treated as general candidate,
There was no occasion to deprive him 6n this ground,
Accofdingly this a?plication desefves‘tqhe allowed
and the respondents directea to appoint the applicant
from the date Shri Basant Kumar was appointed but

notionally)till the date He’joiﬂ&;iphe applicant will

be allowed to join the post next week.

Lucknow Dated: 18.9,91
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRLBUNAL

'GLEGULT BEICH AT LUCKNOW
0.4,%0, 29  of 1090(L)

Mangal Singh i Lo “Rppllcant
I Versus
- Union of ¥ndia & others v,,,Respondents
| e
71) .
| INDEX
1, Memo of Application ‘ 1-7

2, Annezure No,1 '

4 “ Copy of order dated 7th July,1988

. 3, Bank Draft/Postal order No,b2 )}, 69832
Dated \¢-1490 ,90, for ®s 50/- only,

4, Vakalatnama

!‘Jt;ti‘“"l w o a R | . o

’?"1" ?0 ‘o'.’o‘o':o”o'o-o'fe“o e Rk Rk Tl Rek Rt B et el et Rl el et el e et
5 o PlacesLucknow
‘ (o peretts

A Dated: i%$-\-40
| | Qt’ / R . ) .
| )3& aju/- Advocate,

“A’ ] Counsel for the applicant
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~ Qentrat adinis: ioative Tribunal

Circuit - 23 90w
; Date of Fi.uy [0?"!
é.‘:Batc of iX-cript i»- Past..
Beputy Registr;r(j)
IN ﬁHE CEN TRAL ADMINISTRATIVE TRIBUNAL
" Jo PSUIT BEICH AT LUCKNOW

0 4, Yo, ‘LL of 1990 (L)

Man%a Singh o
abou't 35 years,
Son of Sri Pag Q%Lal '

R/o H,No, 72/73, prkhana Bazar,
Dilkusha Lucknow

. Applicant

- -

~-rVersus SR

1, Unlon of India thnaugh 1ts Secretary,
Department of Defence,
New Delhi, . .

Chief Engineer
Engineering Branch

. Central Commond Headquarters,
Lucknow,

3. Engineerin-Chief
Army Headquarters
New Deilhi,

APPLICA'.IION UNDER SECTION 19
*0F THE TBIBU“NALb ACT, 1985,

DETAIhS OF ArPLIbAT[ON

e T o T o et mcs

1. Particularq of the order agaiu;t vhich the
application 1s made;

The above;said application is being
preferred before this Hon'ble Tribunal against
the impugned orderlxo 910196/21/MS/6/E19(1)

dated 7th July, 1088 passed by Chief Engineer,

.o

+

»
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... @espondents
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Engineeripg Bpanchl, ﬁeadguapters of the Central

Commonq,_Sadar Bazap, Lucknow through which the
Applicant was 1nfw,rmed' that al though he wag at
sl, no, 1on "Reserve llst" (S,C,) but aince he
was overage , ﬁe person who vas at sl;no, 2

in the same lis{;,has been appointed, & copy of

the same order dated 71:!9 July,1988 is annexed

heprewith as ANNEXJRE Noiifbo this application,

i

2. Jurlsdiction of the Tribun

L .

als

Tha t the mattepr relates to the appointment
of th‘ev petitioner on the post of L;D,C; under the
Cpposi te Party o, 2at Lucknc;w on the badis of
his sélection at ‘_sl; m;, 1 amongst Scheduled Caste
candldates and the denial Xiy ﬁqe Cpp,Party to‘
appoint the petit}ioner , the Lucknow bench of the
Central Administrative Tribonal has jurisdict‘lon

tfeal with the application and 1t so declared by
the applicant,

3, Limitation;

, The last fepresentation sutmitted by the
peti tioner is datgd 1,8,1989 made to the Engineer
=inChilef, Amy Héqdquarters_, New Delhi hag not
yet dlspossed off,l Hence the present appllcétlon
is within limitatic}n under section 21 of thg\'“' "

Central Administrative Act, 1985,

4, Facts of the cage;

i. That the applic‘ant belongs to Scheduled

Caste Community , He was registered in the

T
¥
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- _ " | (3)
Emp}.oyment Exghange,Lucknow dihce 1980, He was in

search of employment,

B.. . That the names of the suitable candidates
were called from the Employment Exchange,Lucknow

by the Oppositei Party Yo, 2 for selection. for the
post of L,D,C; in the Cj._vilians,-establishment of
the Anny: at the Headci_u&rters of the Central commond

Lucknow,

3, That the applicant was celled for wrltten
test and 1ntemﬂew and he appeaped.in the test -
as well as in the.interview from Ist June, 1987

_‘bo 8rd"Ju‘n'e 19877 The Educati‘onal Cértificates ,

‘ 1ncluding the certiﬁcate of Scheduled Caste were

at
examined also :kkma the time of Interview,

4, 'That the petitioner was selected and he
was at sl; o, 1 amongst the reserve category

candidates,

5. That m the utter surprise of the petitioner
that b_e was not appointed Instead another reserve
capgory candidate Sri Basant Kamar was appointed

In May, 1988 aé L,D,C. by the'(}pposite Party No, 2,
Sri Basant Kumar was at sl, no,2 in the same gselect

11st referred above,

6s That the applicant made representation
on 16th May, 1988 to theOpposite Party No, 2

and then made'severél reminders but ultimately
he recelved a reply from the Opposite Party No,2
dated 7th July,l§)88 in which this position was



o (4)

adnitted that 'ﬁ)e peti tloner wag at sl, m, 1 ’

“ in the select 1ist of the reserve category candi-
: ‘ dates while Srl Bagant Kumar wgs at sl, no, 2

who has been ap_pointed . A flimzy ground was

‘raiged that thea peti tioner wag over age which is
=< | wholly incorrect and baseless as in the letter
o dated 7th-July, 1988 1t has ale been mentioned

that the app]_.i'ca_nt will be accomodated in the

‘_‘. next vacancy, Aicopy of this letter of the Opp,

. Party No, 2 dated 7th July, 1988 is already

annexed herewl th 1'gas Annexure no, 1 to this appli-.

. :
7} 1 cation,
i 1 . | - - o
L 7, " That the date of birth of the petitioner
| ' accofding_‘ba the High School Ceprtificate is 4th
V\\z\‘ e i C i
™ ' July, 1957 and at the time of application and
| i . . :
\ | selection the peti'-tioner was within the upper
) & L
L L 1limit of the prescribed age,
) 1 }, 1
: ¢ :
J_ r
1'\ » : 80

That .ﬁie aésurance by the Opp,Par.t:“@éex.z
that the applicant will be accomodated in the
next vacancy was ffcti’cious. Moreover the

applicant will become junlor to the Basant Kumar
i

The applicant ought to have been appointed wiﬁ:
5.} retrospective ‘affecp from the date ea_rllep than
| the date "ofvsri Basant Kumap, So the petitioner
submitted a represeﬁtation to the Oppcslte Party

No, 3 claiming his appointment prior to Sri

1
o
(\(\M%Q_O %_; Basant Kumar narrating all the clrcumstances .
B i AT

A copy of the representation dated 1.9. 1989

1s annexed herewith as AWNEXUEE No 2 to this

application,




- _ | | (5)
4 9, That the representation preferred by the

( applicant dated 1.8,1989 is still pending without
any declsion,

10, That the petltioner has been discriminated

, < in vi_olgtion of his fundamental rights guaranteed
> " .
.1 : under Art, ‘14 and 16 of the Constltution Qflndia,

and Sri_ Basant Kumar who S.s also in the reserve

category and,hés been below in the merit the.
applicant in the same gelect list has been glven
x il , _

appdntment while the peti tioner has been refused;

5
| o .
! 5, Grounds ofte case for relief with legal
4 ~ provisions;
i .
) . i, Becanse the petitloner hag a prior clalim
j - . o S ‘
| of appointment over Sri Bagant Kumap being higher
.S | in the merit of the same gelection,
. e “ : ) )
-'fl i1,
;

Becange the petitlore r has been victimlse

1n violation of hls fundamental righté _guarani:eed

;1 under arts. 14 and 16 of the Constitution of
India, ' .

“

iii, Because the petltioner has been deprived

| of his legal right due v malafide reasons,

M%M?f\jg% - 6. Betalls of remedy exhausted;
| 5 nef, .

The appli’car‘lt declares that he has

avalled all the pemedles available to him under

; the relevant service mles ete,
t
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(8
(.1) The petltioner prﬁferred his last representatm
d’afed 1.8. 1989“contained as Annexu:e no, 2 to this
application which i's still 'pénding.

7. The matter 1s not previously filed or pending
with any other court;

The app_licant farther declares that he
had not previously filed any application, writ
petition or sult fegarding the matter in respect
of this application has been made before any court
or any other anthority or any other nehch of the
Tribunal nor any such applic ation, wr;t petition
or sult is pengling before any of them,

-

8, Relief sought;

In view of the facts and grounds mentioned
in para 4 & 50f this application, the applicant

prays for fo-lljowing reliefy |

(4) That the Opposite Parties may be directed

| to appolnt the appiicant on the post of LIC,
[‘ in the establi-sihment of Opposlte Party No, 2
at'Lucf:kno*w‘ with effect from the date prior
te fbe appointment of Sri Basant Kumar
with all consec_iuential benefi ts including

pay, allowances and arrears arlsing there

of,

(B) ~° "That any other angd fupther relief wvhich
this Hon'ble Tribunal ‘deems 1t and

proper may also be awarded in favour of

applicant along with cost,
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o

: o - » | (7
1 -9, In.terim org_ep 1f any prayed fors o

P 10, The humble applican’c sants oral
.L :

hearing
| tbmugh ks couneel
A

4 11, Particulars of postel order;

| ~ ~ Postal order flo,d 2 mqeez
i '

Dated ¥§-1-90
for Rs 50/- only ' w

| | : mmmcmom :
)

. 1 Nangal Singh Aged about 32years, Son of
R Sri P@aazg»Lal Resldent of H,No, 72/73 Topkhana

| : Bazar, Di}.Ku:sha,_Lueknow do hereby verlfy that the
%_ : eontenté of parag‘;x-aphs 1 o 11 are true to my

J'_ personal knowledge except para-5 which is true on
L

the ’basis of lega1 advice received and that I have
|

St
v

not supressed any material facts,

R

._Appli.cati,en is belng provided vide notifi-_

| catlon No, A-A,T,11019/44/87 dated 11th October,1988,
h o

F | - o TNovnga ¥ ¢

i

“ Place:Lucknowu : Siﬂ/\gnm& the
! . .

bpplicant
) Da’ced:‘\%/\*qh

vocate,
Counmel for the Appli nt
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IN THE HON'BLE CENTRA ADMINISTRATIVE TRIBUN AL
 CIRCULT BENGH AT LUCKNOW
_ - 0,4,No, of 1980(L)
Mahgal Singh o | . Epplicant
| Versus
Union of India & otbers .+ . Bespondents
{‘ | Annezure No, 1 al
o REGLS TERED
Tele Nil 666 ' Engineers Branch
Headquarters Central
No . 910126/21/‘43/6/510(1) Command,
Lucknow. 226002
Dated: 7th July ,1988
Shri Mangal Slngh
o, ‘ S/ Pearey Lal,
) H,No, 72/73,Top *Khana Bazar,
‘ P.O, Dilkusha Lucknow

DIRECT RECRUI TMEN T.L DC

1, Reference your.application dated 16 Mayg8
addressed to Maj Gen H,$,Sodhi, Chief Englneer and
subsequent app;i,c{atiens adriressed to the Commissioner
for SCs and §Ts and AG's Br, Amy Hq,
2. Your name is at sbrial no, 1 on ' Regepvelist! |
(sC), Ser:.al No, 2-in the 11ist i,e, Shri Basant Kumar
(SC) has been appointed as LIC, since you. were over;.
age on 03 May 1987(our date of birth velng Mayi957),
3. SinEe, you'were wi thin the prescribed age lirnit
of 30 years on the date of sponsoring the name by the
i; W Employment Exchange/at the time of test/interview,
approval of the competent authority for relaxaticn

£ upper age limit for entry into the Government

service will be obtained to give you offeref appoint-
ment as and when next vagancy is avallable,

Sd/-Raghuvinder Lal

: ' Bt, Col,
i : S0°T (Pers)
Chief Hpineer



P " @ :
oy \fowe, %Q Qe,m\m«_u\ @&N\Mgﬁ? ~wehwve
EREE T sﬁma w\ MQ\@A) D . weEkd

[ard adtarre] "q B - ‘; * % a&maiﬂ[

sfaarét [Rearee]

a'iaﬁ (adtewe) - :

N

N \M% Q\ aw\@ R QW‘\ (Renisee)
qut FY Jto . e $o

3t Fﬂ% g*g‘ﬂ a aqa’-} aﬁt a 8“1 eves -,/72...‘. ﬁ%.@.‘.(k‘s.d%f&%k.. tree’ snee

frl’ﬁ:?c/. ...... /,/K (‘/ caLCEX. vf?i;‘ {

qza’!%z

do g&gal

Y
P 2 et ale g s sfam (seUR) wean § ot fad 2
£ g9 gwgwl § aFIT NElea AU AUAT WA AW I Y 5
qedl @ RAIFIFT T FLAIFT F A1 713 Fva tfaa w3 a0 |ag
t gaIdt AR ¥ feadt st FO3 e Tear wg w O gagA
SE P g gware qar g wnw fmat gadt At @ gard an amd
| gemee @ oifaw wT ot qEdts w2 gEEAT 95 A1 A T
A XD | s R g fanet (wdwar ) w arfes fear gan eqan
o AT q1 gAIR gETHT g ( qeEal ) wElE § G a1 9% g
FI—ARIA WERA I w1 0 97 a9 FdAE gAE) AE_T
g1 § 3T giar § ag A wdtwe s g fe N qait q< €9y
a1 fndll FAF GOIFTT A FAAT GEW 9 gEEAt w2 G H g
avs AR faars Gaan gt o g Iast fardard ¥R a9
’a'g'f A gafg ag asreaaTA faw faan sam z% ®IT aA7 9T
ssm 1R

)\// | awm,,\.‘\’,\,@.«\/\%&- ¥ %% ]

PO OOQ 006 000 oos sss 000 000“'&1 ("a'g) S0 000 B0s 040 000 C0¢ o0 ene

q‘;‘__[.... cees eves o

q19 HQ

am qgrﬂa.u sses sese s
EGFEWT ﬂ’,o...- aser ess

.
« |

b
SN

uwﬁ ’ /
ram' ces vens o0 ./..7... see see ooe "'ﬂ@"" o — o — — — aq QQ?{{'

T



, o Sy
Ga
. &
& QD'
”~ :
IN THE GEN'BLE CENTRAL AIMINISTRATI VE THIBUNA
CIROUL T BENCH 'AT LUCKNOW '
0,4,No, ')/”), of 1090(L) -
.Mangal‘Singh : » coe Applicant
Versus _ _
‘Union of India & o thers . ... Respondents
INDEZX |
b | T
1, Annexzure No, 2
Copy of representation dated 1.8, 1989
.(7
Place:Lucknow
Dated: 1€-{~° ng!LﬁJF
A .
Advocate,

Counsel for the applicant
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IN HE HON'ELE GENTRAL ADMINISTRATIVE TR EUNAL
CI EULT BENCH AT LUCKNOW

0,4,%0, ‘722/ of 1990(1)
coo Apolicant

Mangal Singh

Versus

Union of Indla @therg_ Respondsnts

Annexure Mo, 2

From, ‘

Ma.nga]_ Sirgh %/O Shri Pearey Lal,
. HMNo, 72/73, TOpkhana Bazarp,
Post’ Box- Dilkusha

Lucknow Cant-s 226002

/ <

To

9 .

Lt “Gen, I P Khurana(l“or Personal Attention)
Engineer-imchlef . .
Army Head uarters
DHQ, FO, New Delh{-II
Appolotsent Lover Division Clerks in Military
Engineering Services Under Chief Engineer
Central Command/Ahief hngineer Lucknow Zone,
Lucknow .

Sip,

1.

With doe deference I beg to surhmit to your
benignself that despite my repeated requests to your
good offlce and other concemed authoritles, vide my
applicatlons as stated below, no presponse has so far
been received by me nelther frorn your HGrs nor from
any lower anthority, I am, therefore, compelled by
the clrcumstances and again knock your door, Hence

1 am subsitting this representation t your goodself
by name with the request that my cause be gone through
%ersonally and necessary orders issued to Chief
ngineer, Central Command, Lucknow/Chlef Engineer

Lucknow 4one, Lucknow for’ my appointment as Lower
Division. C]_erk in M&S

(1)-Application dased 16 May, 88,
(11) Application dated 07 June 88,
(111) Application dated 20 June 88,
(1v) Application dated 06 Aug, 88,
(¢) Application dated 22 Sept,88,
(vi) Appllcatlon dated 26 May 89, (& copy of thie
i application was also passed on to yourQ
by AG'gs Br Army Hq, vige theip letter No,
68181/Sr-1/0rg4(01v)(b) dt, 05 Junego)
(vii) Application dated 20th. June 1089.
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2, It 1s surprising that I belny the SCHEDULED
CASTE CANDIDATE who topped on "EEgerve List"JSC| as ba
ck as 1987 has not so for been offered appointment of
Lower Division Clerk by Chief Engineer, Lygcknow Zone,
Lucknow/Chief Engineer, Central Command,Lucknovw .-
inspite of Clear-cut airective from Hon,’ble PRIME
MINISTER that all peserved wacancies of SC and ST be
filled up immediately,

3. The case is however briefed below for your
kind consideration and favourable orders at the
eartiest, '

4, I belong to a very pocpr family of Scheduled
Caste (Dhobis) community, I passed my High School
Examination in the year 1975 and Intemediate Examina-
tion in- 1977, '

5, I got my name registered in employment
exchange for appointment for some guitable post,
Accordingly my name was sponsored by the Employment
Exchange to Chief Engineer, Lucknow Zone, Lucknow
for appolntnent to the postof Lower Division Cilerk,

8. I appeared bedore the éelection Board on
02 June 87 and 'was declared suffessful in wprltten
test/ interview,

7. After walting for 11 months when I came know
that certaln persons have been recruited, I personally
contacted the office of Chlef Engineep, Lucknow Zone,
Lucknow on 13 Hay88, 1 was told that though I topped
in the penal but was not glven appointament as I wag
overage, On the other hand one Shri Basant Kumap
whose name wag at sl, no, 4 In the peserve 1131:(8(5),
wag appointed, - :

8. The reasons as told t me for not appointing
me being ovepage are totally incorrect, My date of
birth is 4 July 1957(04=07-1957)., I wag within the
prescribed age 1imlt of 30 years at the time of spon-
soring my name by Employment Exchange to Chief
Engineering, Lucknow Zone, Lucknow and wrlitten test/
intervier by the Selectlon Board, This irregularlty
was pointed gut by me in my application dated 1éiay,8¢

9, “Chief Engineer,Central Bommand, Lucknow vide
his letter No, 910126/31MM8/6/SIC(1) dated 07Tulyss
(Repreduced below for ready reference) however
replied to my application dated 16th May, 88, which
1s not satisfactory, :

"], Reference your applicatlon dated 16 Mayss
addressed to Maj/Gen Sodhi, Chief Englneer, and
subsequent application addressed to the Comnlssioner
for SCS & STs and AG's Br, 4my Hq, :

2, Your name is at serhl No,1 on "Beserve Lisg
(sC), Seprial No., 2 in the 1ist i,e, Shri Basant Kumar
(SC) has been appolnted as LLIC, since you were overage
on 03 May 1987 (Your date of birth being 4 May 1957,)
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3, Slnce, you were within the prescribed age
1imlt of 30 years on the date of sponsoring the name
by the Employment Exchange at the time of test/interw
view, approval of the competent authority for relaxa-
tion of uppégage 1imit for entry into the Government
Services will be obtained to give you offer of
appointnent as and when next vacancy is available,

10, My date of birth as recorded in High School
Certifidate L5 04 July 1957 and not 04 May 1957 ag
mentioned by the Chief Engineer, Central Command,
Lucknow in his letter 1aid and my name is.at sl no,1
in the sélect penal,The name of Srhk Basant Kumar ag
serlal m, 4 in the Panal and not at si,no,2, I wasg
within the prescribed age 1imit of 30years at the
tlme of test/lnterview as already explained in parag
abve , As per orders on the gsubject in the cages of
sponsoring their names by the employment exchange and
written test/ intervliew by the selection board and -

- bécame oveprage subseguently, only formal sanction for

relaxation of thelr upperage limit is required,’I have
al ready mentloned names of certain individuals in para
6 of my application dated 6 Aug, 88, for‘whom sanction
for relaxation of thelr upper age 1{mit was sought ./
for after thelr appointunent in the department, Hence
inm y case also sanction for relaxation of upper age
limit could be obtalned after my appointment instead
of giving preference to Shri Basant Kumapr, Therefore,
the action of Chief Engineer, Lucknow Zone Lucknow/
Chief Engineep, Central Command, Lucknow is against
the policy and meeds investigation, This“was also
pointed out in my application dated 06 Aug, 89.

Names:= o
(4) Smt, Prabha Dwedl, LIC serving under’CE
.. (Bagt)Lucknow Her sanction for age 1imit
has been granted after 6 years,
(b) Shrt Jagmohan Ciroti, Supdt, BAM Gde II w
.+ was appointed by G¥, Ramgarh and at -
present serving in AGERM EASt Lucknow,
(¢) Shri Ram Singh, Garpenter serving in Eg0
(Furnituore Yard) neapr GE(WEST) Lucknow,

11, I, therefore, feel that justice has not been
done to me, I have been ignored pur posely with the
intention to glve appointent to Srhl Basant Kumap
who is junolor to me in the selectkd panal, These
appears to be some compplracy agalnst me o do fawvour
too ther SC candldate Shrl Basant Kumarp,

12, I am a very poor and have six family members i
support, 1 am haprdly managing the expenges by doing
certaln private tution, I am financial vepry much hard
pressed and have comnltted certain liabilltlies with the
hope that I will got the job soon and will clear all
my debts, )

13, It is, therefore, fervently requested that my
case maey kindly be considered favourably and necessary
diredtive and sanction, 1f any, required be lssued %
Chief Engineer, Central Commond, Lucknow/Chief Enginee;
Lucknow %o-‘ne, Lucknow for my appointment as Lovep
Division.Clerk in MES and save my famlly from starva-
tion, '

Hoping for any early action and reply.

Dated: 1..8.892 Sd/=Mangal Singh,
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) - IN THE CENTRAL ADM;ﬂ;STRATIVE TRIBUNAL AT ALLAHABAD

CIRCUIT BENCH LUCKNOU

M.Pe NO.

B 2

of ' 1991 (L)

APPLICATION FOR EXTENSION OF TINE T0 FILE

COUNTER Ag;pnm

By Respondents
In

4.

0.As NO. 22 of 1990

Naﬂgal S.ingh..un.uuu.-u._.“_n'-..i‘................o...ipplicant
”....,99¥93§r,\,.»_3...ﬁvAh., ..
Union of India & chare...uu.vu....gu..............Respondents /
The Horifble Tice Cheirmen and his companion /
Lo 4
members of the aforesaid Tribunal
The applicant/ﬁeapondant above named most respectfully
showath;*.,

1s  That the sbove case is fixad for ex-party on 13,891,

. 2%  That for the facts 3"9(.?13°9m§3“@9‘ indicated in the accompanying

affidavit it will be in the interest of justice if three months further
extension is granted for filing this counter-affidavit in the above case.
For the facts and circumstences indicated in the accompanying

o v in : » -

affidavit it ies prayed that the interest of justice this Hon'ble Tribunal
Ay .

may " be gracidus"eqough to grant three months more time to fiia the

counter«affidavit, _ ' «

_},.(L,»_ R

(Dr Dinesh Chandra)
Counsel for Respondents




oy

referred to the Ministry of Defence for release of a vacainey in favour E

e That under the above circumstances it is prayed that the Hon'ble

. ™
;N THE GENTRAL ADMINIST RATIVE TRIBUNAL AT ALLAHABAD P .
‘CLECUIT. DiNG LUGKNOY |
O.4. To. 22 OF 1990 (L)
Mangal $ingh =~ ____ ' Applicant
Versue
Union of India & Others : Reepondents

I, Gol L KOjha, aged akout... S Pu...years, Son of
Shr;L&KQ)L\ﬂ, Gol (Fers),
Engineérs Branch, HY CGentral Command Iucknoy do hereby |
solemnly affirm and state as wnder &=
1. That the depondnt is well: conversant with the facts of the
case deposed hereinafter and isifiling this affidavit on behalf of
the Chief Fnginesr, N Oentral Command, Luckicwe .
2, That the Enginecp-in=Chief's Branch, Army HQ, Ney Delhi have
intimgted that the case of the Eapplica.ﬁt s Shri Mengal Singh, has been

Wm‘m"ﬁw‘m% W P )
of the applicant ard their decision is awynrited.
i R P :

3.,  That the case of the applicant is being pursued and is likely to
§ -

take at least three months for the Ministry to comunicate its decision)

Tribunal will be pgracious enough to grant three months more time to

f£ile the counter-affidavit in the above case.

Lucknow : (Depontint § /Lol {Perg
C.hlef Enginee
. y r
Dated! "HQ Central Commyy,
Eucknow--22600;

Verification
I, the atove naned deponant do hereby verify that the contents
Of DATAETADPNS eesessseses000f this yritten statement are true to my

personal knowledge and T1hose Of PATGS.secscossese s .are believed by -

ds and as per legal advice of my Counsel.

me to be true based on recor Gour
That nothing materval £ct has veeh BOIHA and no part of it is
false, so help me Cod. Col

Girmed and verified this the' QFIBLL o evueo} 21991 ab Iuckrow.
R N EIAS) —m——— .

« uef Engineer
Lu.cknoy HQ Central 69 _
Dated? Buckngyv--zz bf . &
‘ I identify the deponant who hns signed befoxe mee o
(ravocote)
. o | L




